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Judgement

J.P. Gupta, J

This is first bail application filed by the applicants under Section 439 of the
Cr.P.C. for grant of bail, who are in custody since 13/10/2020 and

12/10/2020 respectively in connection with Crime No. 470/2020 registered at
Police Station - Kasrawad for the offence punishable under Sections 394

and 395 of IPC.

Allegation against the applicants is that they along with more than three persons
committed loot / decoity on the petrol-pump.

It is submitted that the applicants are innocent. Applicant no. 1 is in custody
since 13/10/2020 while applicant no.2 since 12/10/2020. Charge sheet has

been filed. Trial will take considerable time to conclude. They have no criminal
antecedent. There is no likelihood of their absconding or tampering

with the witnesses. Apart from it, FIR is against unknown persons and no
incriminating material has been seized from the possession of the applicants.
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They have also not been identified during test identification parade by the
complainant/s, therefore, it is a case of no evidence, even though the

applicants have been prosecuted and are in custody for long time, therefore,
they are entitled to get the benefit of bail.

Learned P.L., opposed the application and prayed for rejection of the same.

Having considered the contentions of learned counsel for the parties, facts and
circumstances of the case and perusing the record, without

commenting anything on the merits of the case, in view of this court, it is a fit
case to grant bail.

Accordingly, this application is allowed. Applicants Sachin and Ritesh are directed
to be released on bail on their furnishing a personal bond in a sum

of Rs. 25,000/- ( Rs. Twenty Five Thousand only) each with a solvent surety each
in the like amount to the satisfaction of the trial court for their

appearance before the trial Court on the dates so fixed by that Court during trial.
It is directed that applicants shall comply the provisions of Section

437(3) Cr.P.C.

Certified copy as per rules.
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